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CENTRAL AEMIMISTRATIVE TRIBUNAL, LUCKNOW BENCH

LUC MOW

O.A. No. 78/92

Dr.Vi rendr a S ingh

versus

Applicant.

Union o f  India through 
Secretary, Depar-trnent o f  
PersoEnel & Public Grievances# 
M inistry o f  Home 'Affairs#
New D elhi.

2. Secretary to  Covermient
(Appointment D eptt,), U.P„GQvernment/ 
Luckaow,

3. Secretary(F inance), U.P.Government/ 
Lucknow,

*«

Respondents,

Hon. Mr. S .M.Prasad/ Member J u d ic ia l .

. The applicant has approached th is  Tribunal under

section  19 o f  the Adm inistrative Tribunals Act, 1985 
with the prayer that a d ire ct ion  be issued to  respondents 
t o  pay the prescribed  pay sca le  o f  Rs 5900-7600 to 
the applicant on the post o f  P rincipal Editor in

d is t r ic t  G azetters, U.P.Lucknow, since the date he resumed 
as such and fo r  paym enf'df-arrears e tc . «

2. B r ie fly  stated, the main grievance o f  the

applicant is  that a fter haviag been.duly se lected  as

I .A .b . by the Union Public Service Commission, he vjas 
posted as I . A.S. by the Central GoverniTient a^d a llo tte d  
to  U.P. cadre and join-.ed h is  duties as I .A .S . on

12.7.77 and since then he has been rendering his

serv ices  la various ca p a c it ie s  s a t is fa c to r i ly  in as

much as h is  m eritorious services culminated into cash 
av^ards and go ld  medals e tc (v id e  An;-ecure-3.).d?s&sds>3S<;>^@<i ,̂
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BeiFig the sen ior I .A .S . o f f i c e r  the applicaHt was

•posted as D irector.,3al Vikas and Pushtahar, U .P.,
Lucknovj in the Pay sca le  o f  Rs 4800-5700 and th is
post had bees held  by the applicant from 7.1.1991 to
25.7,91 as Head o f  Department and as per Govt, order
being the P rincipal Head o f  Department/the applicant
was allotted specia l pay o f  Rs 400 /- per month alongwith
h is normal pay sct-le.;Tae State Govt, created the
post o f  P rincipal Editor in D is tr ic t  Gazettei^^'epartment^ ;

U .P ., Lucknow in the pay sca le  o f  Rs 5900-6700 vide 
G.O. No. 8837(2)/2 -1  IV /i(3 2 )S l dated 7 .2 .91  and 
against that post one Shri G. Ganesh I .A .S . was appointed

f-^^^short term and e^ter him the applicant was appointed 
v id e /4 l5 4 /2 /l?1 9 9 l* d a te d . 20th July, 1991 .

(2/ide. Annexures 1 aad 2 to  the app lica tion j and as sg.ch

the applicant is  e n titled  to the pay sca le  o f  Rs 5900-
th e po st,j O f  ^

6700 as p rescr ib ea fD ^ P rirc ip a l Editor D is tr ic t
G||ette^Department; Uttar Pradesh, Lucknow. But arb itrarily^  

^applicant has been put in a lower p a y 'sca le  o f

J Rs 4800-6700 without any specia l pay and despite h is

representatiorndated 26.8.91 and 18.1.92, the grievance
- ' s t i l l " '

o f  the applicant ha s/not;, been redressed, and as such

the applicant has approached th is  Tribunal.

3, Counter has been f i l e d  on behalf o f  respondents^

No. 2 aiiG 3 wherein the claim o f  the applicant has been

resisted^ interalia,, and i t  has - been contended that tf'B 

claim o f  the p e tit io n e r  is  misconceived and the applicant

i s  not e n tit le d  to r e l ie f s  sought fo r .

4 . I have heard the learned counsel for the parties 

and -„have thoroughly gone through the m aterial on record.
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5. From the perusal o f  the pleadings o f  the parties^

i t  is  borne out that the represeritations o f  thei

applicant dated 26.8.91 and 18.1.92(An^exures 4 aad 5 

respective ly ) are s t i l l  ly ing UHdecided.Thus/ th is 

b§iag so, and keeping in view a ll  the fa cts  and 

circumstances and aspects o f  the matter, I fin d  that 

the decision  o f  the above representation^by the 

respondent'No. 2 w ill  go a long i ây in giving 

substantial redressal to  the main grievance o f  the 

applicant and in meeting the ends cE. ju s t ic e ;  and as

such I fii^d i t  e^rpddient in the in terest o f  ju s t ic e
to

to  d irect the respondent No.' ygtecide the abose 

representations o f  the gpplicant dated 26.8.91 and

18.1.92 (Annexures 4 and 5 respectively ) by a speaking 

and reasoned order in accordance with la,w, keeping in 

vie's the extant ra les, regulations and orders in th is  

regard,within a period  o f  two months from the date o f 

rece ip t o f  copy o f  th is  order and I order accordingly.

. >
6. ihe application  ot th e applicant is  disposed o f  

accordingly as above. No order as to  co s ts .

Shakeel/- . Lucknow:Dated: 20.4.92.


